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Mr. Deputj-Speaker: The House
will now proceed with further consi
deration of the following Resolution 
moved by Shri Ramachandra Reddi on 
the 18th December 1953:

OF Sardar Hukam Sinffh (Kapurthala-
Bhatinda): Some of us would prefer 
to be left out rather than be given five 
minutes. I would withdraw from the 
list.

5 MARCH 1954 Resolution re Promotion
of Rifle Training

''This House is of opinion that 
with a view to inculcate discip
line. marksmanship, initiative and 
leadership in the youth of India, 
Government should provide facili
ties for promotion of riflie train
ing, inter alia by—

(a) subsidising the National RiAe 
Association and providing it 
with necessary aid, in the 
shape of arms and ammuni
tions and otherwise;

(b) co-ordinating the efforts of 
the Auxiliary Territorial Force 
with recognised local rifle 
clubs so as to provide for 
training programmes through
out the year;

(c) relaxing Import restrictions 
and minimising the duty for 
specialised weapons required 
by recognised clubs; and

(d) relaxing the provisions of the 
Indian Arms Act of 1878 ac
cordingly” .

We are starting just at 4.35. How 
many minutes the hon. Member will 
take?

Shri Ramachandra Reddi (Nellore): 
Probably about 15 minutes.

Mr. Deputy-Speaker: How long
the Minister going to take?

is

Shri Ramachandra Reddi: The Min
ister is not available here.

Mr. Deputy-Speaker: In between, I 
have got a number of hon. Members 
who want to speak—as many as nine 
or ten. Even if I allot ten minutes 
each, it will come to If hours. So I 
will give five minutes to each Mem
ber. (Interruptions) Hon. Members 
who prepare the speeches can speak 
very well in five minutes

Mr. Deputy-Speaker: All right I
will proceed in the order in which it 
has been given here. I generally say 
five minutes. An hon. Member— 
whoever is on his legs— ŵill appre
ciate that if he is making a good point,, 
he may continue; otherwise he may 
decide for himself and sit down.

Shri Ramachandra Reddi: Sir, I do 
not know if the Home Ministry is re
presented on the Treasury Benches, 
just now.

Mr. Deputy-Speaker: Who is the
hon. Minister who represents Govern
ment on this Resolution?

Sardar A. S. Saigal (Bilaspur): Sar
dar Majithia.

The Deputy Minister of Defence 
(Sardar Majithia): Not on the Rifle
Resolution, but on the second one. The 
Home Ministry is concerned with the 
first resolution.

Shri K. K. Basu (Diamond Harb
our): Then let the House stand ad
journed.

Mr. Deputy-Speaker: Then some
Minister will kindly note it down. It 
is the concern of the Home Ministry.

Shrt P. S. Naskar (Diamond Harb
our—Reserved—Sch. Castes): The
Minister is on his way.

Shri Ramachandra Reddi: On the
18th December last, I had just an op
portunity of moving this Resolution, 
but I could not speak on it at some 
length. The object of this Resolution 
is very simple, it being to develop 
marksmanship in the youth of India. 
To achieve that object, there are other 
suggestions, namely, to subsidise or 
encourage the National Rifle Associa
tion, to co-ordinate the efforts of the 
Auxiliary Territorial Force, to relax 
import restrictions and minimise the 
duty for specialised weapons required 
by recognised clubs, and to relax the 
provisions of the Indian Arms Act ot 
1878 accordingly.
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The National Rifle Association, 
which has been started about the year
1951 or so, has been doing some good 
ivork in creating enthusiasm amongst 
young men to take to rifle training. 
Amongst the objects the following 
seem to be prominent: (a) imparting 
military education, including riite 
training, to the young generation with 
a view to develop in the youths Quali
ties of fearlessness, discipline, esprit 
de corps, resourcefulness, and public 
service, (b) to impart knowledge of 
physical culture and sports to build 
up healthy bodies, steady hands and 
eyes, good nervet and aell-confldence. 
<c) to organise, help or recognise Mili
tary Academies, (d) to popularise the 
knowledge and proper use of firearms. 
<c) to popularise the use of arms in 
proper (regulated and disciplined) 
manner for the purpose of self-defence. 
<f) to disseminate the knowledge of 
correct aiming, particularly among 
agriculturists to enable them to pro
tect their cattle and crops from wild 
animals, for training the eye and the 
hand, (g) to establish or to co-operate 
in the establishment of rifle ranges in 
different parts of the country, (h) to 
organise shooting competitions, ex
cursions. etc.

With these laudable objects this As
sociation has been developing its acti
vities in the States also. I am told 
that about six States are actively en
couraging the Association to function 
more effectively. One of the impedi
ments in developing the activities of 
this Association seems to be that the 
import duties on rifles and explosives 
are so high that it is not able to finance 
them,

I am told that to the extent of 62 per 
cent, import duties are levied and that 
makes all the difference in the utilisa
tion of the resources of this Associa
tion, which are just in the making. The 
difference between the costs they have 
to incur and the costs that Govern
ment have really to incur on importing 
them seems to be nearly 100 to 110 per 
cent. This distinction between the 
government imports and the imports 
through thiis Association or similar aŝ *

sociations will have to be removed, 
just to encourage the people as well 
such associations to use the rifles and 
ammunition to a greater extent. It 
might be said that rifle shooting is a 
sport and therefore, a luxury. We 
have now come to a time when we 
should no longer think that it is a 
luxury. It has become a necessity 
and every one must be in a position tc 
equip himself with the training in rifle 
handling. The private sector as well 
as the military sector will have to be 
entrusted with the work of defending 
the country as well as defending them
selves. The Indian Arms Act has 
been there on the statute-book since 
1878. Subsequently, certain amend
ments have been brought about. But. 
every amendment that has been 
brought about seems to have restricted 
more and more the scope of the Arms 
Act. It is, therefore, very desirable 
that at this stage a com.nittee should 
be appointed—however small it might 
be—to look into the matter of relaxing 
the provisions of the Arms Act or to 
scrap the Act itself. We have been 
accusing the British Government for 
retaining the Arms Act on the statute- 
book and one of the planks on which 
the independence movement fought 
its way out was the removal of this 
Arms Act. Even though we achiev
ed independence nearly seven years 
ago, the question of retaining the 
Arms Act or of scrapping it has not 
seriously engaged the attention of 
the Government. I hope it will 
soon be found possible for the Govern
ment to look into the matter and see 
that the rules are relaxed or, if possi
ble, the Act Itself is scrapped. It is ne
cessary that every man must be equip
ped with the necessary training for 
holding a rifle and for using it in times 
of need. It is sometimes said that in 
an atomic war there will be no need 
for rifles. When the ‘pusli-button war* 
comes in, they say, the rifles will be 
of no use. But, it so happens that 
even the push-button operations will 
have to be conducted by the rifles on 
the ground and, at no stage, can we re
move the human element as well as the 
need for developing equipment with 
regard to the handling of rifles.
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[Shri Ramachandra Heddi]
Another suggestion made in this con

nection is that the several shooting 
ranges that are available in the coun
try now would have to be placed at 
the disposal of the rifle associations so 
that they might use them for the train
ing of the members of such associa
tions. There might be, in certain 
cages, inadequate provision or Inade
quacy of these ranges. Especially in 
cities, it is not possible to have access 
to these ranges by the common man. 
Some method has to be improvised by 
which these private associations have 
access to these public ranges and such 
ranges should also be adequately im
proved. If it is necessary that proper 
control over these associations should 
be had, rules might be framed by the 
Government and the rifle associations 
would be able to act according to 
those rules. For instance, I may sug
gest that, to have a proper control over 
the activities of these associations, the 
officials in each State or district might 
be entrusted with the work of develop
ing these associations.

The officials may be ex officio mem
bers of rifle clubs in each district;

Membership of the club should pre
cede the approval of the District 
Magistrate or the president of the 
club;

Every Rifle Club should be affiliated 
to the National Rifle Association to be 
eligible for Government aid:

Any educational institutions having 
similar activities wishing to have rifle 
clubs started, should get the approval 
of the District Magistrate;

These clubs should be assisted finan
cially or otherwise to enable them to 
work satisfactorily and regularly and 
efficiently;

In Universities and Colleges such 
rifle clubs might be formed and en
couraged;

Government m i^ t Usue directions 
to the State Governments to organise 
or encourage the organisation of sudi 
clubs in each district and parts of the 
district and in colleges;

The as^sta of roiUtAry or poliee 
officers available in th« re^on diouM

be afforded for training the members, 
Wherever possible, the Army, Police 

and magisterial officers should be dir
ected to organise and assist such, 
clubs;•

Import facilities and reduction of im
port duty for the arms that are impor
ted or purchased for the use of such 
clubs, should be given.

Finance is usually the greatest im
pediment to the organisation of such 
associations. The Government come 
forward and say that it might not be- 
possible for them to afford large finan
cial assistance to associations or bran
ches of this type. I would only say 
that if the Government can make up 
its mind to organise these associations,, 
in whatever small way it might be  ̂
with financial and other assistance that 
I have suggested already, public dona> 
tions might be coming forward and 
such associations might be built up 
and made strong and useful for the 
country’s cause

As it is, a person keeping a fire-arm 
is subjected to all sorts of difficulties- 
It looks as if the possessor of a revolver 
will have to protect the revolver more 
than protect himself with the revolver, 
because the rules are so strict and the 
police, if they are not properly dispos
ed towards the possessor of the revol
ver or a fire-arm, is prone to put the* 
possessor to all sorts of difficulties, with 
the result that one does not like ta 
have a fire-arm at all. In this view  ̂
the vigilance of the po^ce, wherever it 
is unnecessary, may be withdrawn. If 
need be, in due course of time the rifle 
clubs, or the National Rifle Association  ̂
might be made a statutory body with 
functions that will be controlled by the 
Government. And. through that con
trol and a healthy development of the 
Association, the Government should 
eventually be doing its duty to the 
country.

I therefore commend this Resolution* 
for the acceptance of the House. I may 
assure the House that this Resolution 
is not based on any party considera
tions. Almost all the parties in the 
House are agretd on this Resolution 
and I am sure that if freedom erf vote



Mr. Deputy-Speaker: In Mr. a  N.
Das’s amendment, the words '‘such 
youth movements and activities in
cluding** as also “and physical exer  ̂
cise as will go” may be omitted. He 
may move the amendment omitting 
those words.
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in allowed this Resolution will certain
ly be passed. Of course, the Govern
ment will have a say in the matter. 
But I hope the Government will come 
forward and generously accent this 
Resolution, and And ways and means 
of implementing it.

Mr. Depoty-Speaker:
moved:

Resolution

“This House is of opinion that 
with a view to inculcate discip
line. marksmanship, initiative and 
leadership in the youth of India. 
Government should provide facili
ties for promotion of rifle train
ing, inter alia by— ‘

(a) subsidising the National Rifle 
Association and providing it 
with necessary aid. in the 
shape of arms and ammuni
tions and otherwise;

(b) co-ordinating the efforts of the 
Auxiliary Territorial Force 
with recognised local rifle 
clubs so as to provide for train
ing programmes throughout 
the year;

(c) relaxing import restrictions and 
minimising the duty for spê  
cialised weapons required by 
recognised clubs; and

(d) relaxing the provisions of the 
Indian Arms Act of 1878 ac
cordingly.**

Mr. Deputy-Speaker: Now, there are 
some amendments which have been 
tabled. I find some of them in order 
and others out of order. Mr. Samanta 
may move his amendment.

Shri S. C. Samanta (Tamluk): Sir, I 
beg to move:

That for the original Resolution the 
following be substituted:

“This House is of opinion that 
with a view to inculcate discipline, 
marksmanship, initiative and lea
dership in the 3^uth of India, Gov
ernment should ImmediateJiy pro
vide all facilities to rifle training 
institutions in India/*

Shri S. N. Das (Darbhanga Central): 
I beg to move:

That for the original Resolution the 
following be substituted:

“This House is of opinion that a 
Committee be appointed by Gov- 
vemment to draw up a scheme for 
developing and promoting rifle 
training to inculcate a sense of. 
discipline, marksmanship, initiative 
and leadership in the youth of 
India and to suggest ways and 
means to give effect to the said 
scheme.*'
Mr. Deputy-Speaker: Mr. D. C

Sharma wants to substitute for the o<\̂ - 
ginal Resolution his own. which has 
nothing to do with rifles.

Shri D. C. Sharma (Hoshiarpur): 
“Marksmanship*' means rifle training. 
I use the general to include the par
ticular.

Mr. Deputy-Speaker: Does it mean
table tennis. Does marksmanship ap
ply only to rifles? •

Anyhow, I shall allow his amend
ment.

Shri D. C. Sharma: I beg to move:
That for the original Resolution the 

following be substituted:
**This House is of opinion that a 

Committee consisting of members 
of Parliament, educationists and 
organisers of Youth Welfare agen
cies be appointed to suggest wayĵ  
and means with a view to incul
cate discipline, marksmanship, in
itiative and leadership in the youth 
of India.*’
Mr. Deputy-Speaker: Amendments

moved:
That for the original Resolution the 

following be substituted:
**This House is of opinion that 

with a view to inculcate diicip- 
marksKMnship;, initiative aM
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[Mr. Deputy-Speaker]
leadership in the youth of India, 
Government should immediately 
provide all facilities to rifle train
ing institutions in India.”

That for the original Resolution the 
lollowing be substituted:

“This House is of opinion that a 
Committee be appointed by Gov- 
•emment to draw up a scheme for 
•developing and promoting rifle 

' t̂raining to inculcate a sense of 
xliscipUne, marksmanship initia
tive and leadership in the youth of 
India and to suggest ways and 
means to give effect to the said 
scheme.”
That for the orginal Resolution the 

lollowing be substituted:
“This House is of opinion that a 

Committee consisting of members 
of Parliament, educationists and 
organisers of Youth Welfare agen
cies be appointed to suggest ways 
and means with a view to incul
cate discipline, marksmanship, inlr 
tiative and leadership in the youth 
t>f India.”
Mr. Radha Raman may move his 

amendment omitting the words “natio
nal physical development and youth 
activities including” .

Shri Radha Raman (Delhi city): I
beg to move:

That for the original Resolution the 
lollowing be substituted:

“This House is of opinion that 
with a view to inculcate discip
line. marksmanship, initiative and 
leadership in the youth of India, 
Government should prepare a com
prehensive scheme for rifle train
ing, and give effect to it.'*
Mr. Deputy-Speaker: How long will 

the Minister take?
The Deputy Minister of Home Affairs 

(Shri Datar): About fifteen minutes.
Mr. Deputy-Speaker So. this discus- 

fedon will close at six o’clock. It is now 
five. I will call upon the hon. Minis
ter at quarter to six. Hon. Members

will try to finish their speeches in five 
minutes. Amendment moved:

That for the original Resolution the 
following be substituted:

“This Hou.se is of opinion that 
with a view to inculcate discip
line, marksmanship, initiative and 
leadership in the youth of India. 
Government should prepare a com
prehensive scheme for rifle train
ing, and give effect to it.”
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^ »î  sf Preft?y % 

ftiirr fSTT t , arrsr ?rv 
Prw V  fT 55ti9 «  *m srr?r ?r^ fan 11 

^fT >nTr ft? Tlfo f̂lHd % i»«Rf 
% 5yr?% 5TM ?̂TT #  v t f

^  ? 3lk  «T5 V IW ^  ?ft ftl<B ITT
■ # ! 5, « n w  JTf I  ftf 

STTT TT anr^ t|?F2- « x w  f  % 

a rrr ftr?»5f )?

wrfejrrf ^  f  3(H 
'^nfT ^  J R m  «frr <srt ‘W  ^wnr ?  
^  ^  a r m * w  t  *rtr w  ^  #

5NR ftrqr arHT I

5̂ r % ^  % JR5IPT
^T 3ft "^ft”  ^55T? t  ^  ^  f *̂*T p r  

t : relaxing import restrictions 
and minimising the duty for 
specialised weapons required 
by recognised clubs", fff % 
fti f?r ^  HiTOT <!î  #' 3rrr sRTwr 
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5 P.M

Sardar Hukam Singh: Sir, I support 
the resolution before the House and 1 
have Pleasure in doing so. I am glad 
this question has been taken up in this 
House. There is no doubt left in our 
minds that Pakistan has evil designs 
on our country. Just the other day, 
when I was going round in PEPSU in 
connection with the election meetings, 
a paper was handed over to me in 
which a Pakistani had subscribed a 
poem and conveyed a message to our 
Prime Minister, Pandit Nehru, that he 
should be on his guard now, that Hin

dus and Sikhs of this country should 
be on their guard now. He had con
veyed in that poem: let them take
warning that the Pakistanis are now 
coming armed with U.S.A. arms and 
they should not tun aw«y from their

positions now. That was the mes
sage conveyed in that poem which was 
read out and handed over to me. Of 
course I replied at that time that we 
re-convey our reply to those Pakis
tanis who have written this poem 
that “we are prepared for your recep
tion, come as you like, armed with 
U.S.A. arms or with any that you can 
yourself produce and we will stand 
together for your reception because 
we have had occasion to meet you on 
many a field*’.

That was all right so far as the re
ply was concerned. But I thought 
within myself whether we are really 
doing something to meet them or whe
ther it would be only a verbal waifare 
with them. If they are coming with 
aeroplanes and with other most mo
dern armaments we would like to know 
whether our Government is eager and 
genuine in giving training to our youth 
so that we might withstand any as
sault or attack that might come on us. 
That time has gone when a soldier 
could be given a sword and asked to 
go into the field either to die or to come 
out victorious. It is not the army 
alone that has to fight now if hostilities 
are declared and we haŝ e to fieht 
against Pakistan. With such an ex
tensive border we cannot exoect that 
our army would be available every
where to fight the Pakistani or >nny 
other enemy that might come against 
us. It is therefore essential ihat we 
should prepare our civilians for any 
emergency that might arise. When 
our neighbour has not concealed its 
intentions and is now roaring from the 
housetops that it certainly wants to 
settle all affairs by means of arms, and 
when responsible officers of Pakistan 
have announced that the Kashmir pro
blem would be easy of solution when 
they have been armed by the U.S.A,  ̂
we ought also to consider how we are 
going to fight any aggression. It i» 
good to declare that we are not en
tering into a race for armaments with 
Pakistan; it is very good. It is very 
well to say we would not increase our 
defence budget; only an increase of 
six crores of rupees we have sliown In



against each other and using those 
arms. This would not affect our 
huge population of thirty-six crores so* 
iar as our nation is concerned. 1 would 
rather prefer it that they did use the 
arms freely and were disciplined and 
had that courage to use the arms. I 
would welcome it and prefer it to their 
not being able t?o flght. If there are 
hundred murders more it does not 
matter. But if Pakistan niarches on 
our land and our youths are noJt dis
ciplined and do not know the use of 
arms, then they would get panicky- 
Rather, they would obstruct the march, 
of the regular army as well, and the 
army itself would not be able to march* 
on. They would put obstructions and 
impediments in its way. And if we 
depend entirely on the army, their 
process also would be retarded in view 
of the obstructions and impediments 
that might be created.

Therefore, it is essential that we 
should train our youths m the use of 
arms, and particularly rifles It has 
been argued that in the preseiit ad
vanced age rifles would not be of much 
use against the atom bomb. The use 
of aeroplanes and bombs might be a> 
preliminary, to begin with, and they 
might crente any amount of havoc and 
destruction. But ultimately the thing 
has to be decided by the soldiers and 
citizens by the use of these rifles 
alone. Because, if the possession of 
the country is to be taken, if it is to 
be occupied, then certainly it will come 
to the use of these arms; and human 
element must play a great role ultima
tely. Therefore this argument is not 
well founded when we are asked to 
believe that these rifles would not be 
of much avail at that time. I say 
their use is as essential today as It 
was in the old days when the decisions 
were taken by the use of these rifles.

Therefore, from every point of view, 
particularly taking into consideration 
the time that we are passmg through 
and the emergency that we apprehend, 
it is necessary that our youths are 
armed and given suitable training in 
the use of rifles. Whether il is b3T 
this association or that association, it 
is necessary and essential If we wmnt 
to safeguard cmr country and maio-
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the recent budget. Then what is the 
other factor? How are we going to 
flght these Pakistanis if they are bent 
upon creating mischief? We won’t 
get any arms from outside; that is all 
right. We won’t Increase our defence 
budget; that is also good. But what 
is the other method by.which we can 
prepare ourselves? Are we doing 
anything in that direction? Whereas 
Pakistan has been preparing its civi
lians.

So little time?
Mr. Chairman: The point is that al

ready the hon. Member has taken about 
six minutes and I would ask him to 
conclude within two or three minutes.

Sardar Hukam Singh: 1 had just in
troduced the subject. The subject is 
so important, and even the Deputy- 
Speaker.

Mr. Chairman: Certainly he can
have two minutes mere.

Sardar Hukam Singh: I will do as 
you. Sir, order.

Mr. Chairman: The difRculty is that 
so many people are anxious to speak. 
I quite realise that the hon. Member 
has only introduced the subject and 
not so far advanced full arguments. At 
the same time I would request him to 
finish within two or three minutes.

Sardar Hukam Singh: Then I would 
begin to conclude before beginning!

My request is that we should also 
consider calmly whether we are doinc? 
anything. Pakistan has been preoar
Ing its citizens â ĵd has been giving 
them training since the formation of 
that country. But we have not taken 
any steps to arm our citizens and to 
train them in the use of arms. On the 
contrary we have, rather, forfeited a 
good number of arms licences on the 
border. That is the pity. And the 
excuse given is that if those persons 
living on thi* border are freely armed 
with those weapons they will mis-use 
them, thQy will flght against one an
other. Sir. 1 should say that instead 
of devising any contraceptives or tak
ing to family planning, it were better 
if a hundred or two hundred people of 
our country died, mutually fighting



.^Sardar Hukam Singh]
4ain the freedom that we have won It 
is necessary that we should train our 
civilians. And this is the best propo
sal that has been put in the form of 
this resolution.

Dr. N. B. Khare (Gwalior): Sir, this 
Resolution which I rise to support 
whole-heartedly is very opportune In 
view of the grave foreboding adum
brated in the Prime Minister’s state- 
,ment on the floor of the House on the 
1st March with regard to the Pak- 

^.S.A. MUitary AlUance. The British 
fWho were ruling here for a long time, 
in order to keep their stranglehold on 

jDur people perpetually, took every 
step to emasculate us; and this Arms 
Act as well as other methods they used 
4k) keep us far away from anything 
jconcerning their military activity are 
well known. I am surprised to find 
Jthat the same things should continue, 
jeven though we have got independence 
for the last six and a half or seven 
years. I am very much mortified to 
see that this is so. It is now definite 
that the horizon is very gloomy about 
the safety and security of our dear 
^nother land.

The Minister of Home Affairs and 
States (Dr. Katju): Not at aU.

Dr. N. B. Khare: One need not be
surprised if Pakistan attacks us. They 
want to conquer Assam to West Bengal 
and then Punjab up to Delhi, and if 
that is so, we cannot remain supine, 
imbecile and weak. We must milita
rise our nation. That should be our 
policy, and there is not the least doubt 
about it. In the British days it was 
very difficult to start rifle clubs in 
schools and colleges. But, I am proud 
to say that when I was the Congress 
Prime Minister of Central Provinces 
and Berar, I was the first man to per
mit freely the starting of rifle clubs 
in all the schools and colleges there.
You are laughing but I am proud of 
that. The rifle shots began to be 
heard near Sevagram and that m i^t 
be one of the reasons for my deposi
tion.

ISardar A. S. Saigal; No. no. That is
not correct.
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Dr. N. B, Khare: You may have your 
own opinion and I have mine. I am 
not sorry for it. But, I must say that 
Iftiis Gk)vernment must liberalize the 
Arms Act. if not totally abolish it, be
cause I know what difficulty I myself 
had in renewing the licence for my 
piitol which I held from 1935 during 
British days. In 1948 or 1949 my 
pistol was seized. I tried to get it 
back from the Government of Madhya 
Pradesh. Somehow or other they ask
ed me to deposit it with the District 
Magistrate’s nazarat. I did as I was 
directed although I held a licence for 
many many years before that. Ultima
tely I was upset and took courage to 
write to Shri Rajagopalachari who was 
the Home Minister then, and I must 
thank him, for, immediately after that 
letter, I got my licence.

So, I plead that now at least this 
Arms Act must be liberalised. It may 
be brought on the lines of England 
which country we are following every
where. These rifle clubs must be star
ted at all places. Unless we arm our 
people, strengthen them and make 
them able, bold and courageous, now 
are we going to fight the menace which 
is brewing in Pakistan? They are train
ing every able-bodied young man and 
even woman and we are lying supine. 
They raid our villages. Every other 
day we read news about raids in pa
pers and we simply protest. Why not 
we raid the village of Pakistan? What 
harm is there, I cannot understand? If 
that is not done, how are you going to 
meet the menace, by Chaiikha or Jap 
Ram Nam, or by saying:

a rm ? ^  JTHT, 
w  «(fr ^ I

Ifo JT? eft
arrr t  I

Dr. N. B. Khare: The Prime Minister 
has said that we must be firm, resolv
ed. stiffen our backs and all that. As 
against this, is it not wrong to say that, 
to militarise us is not possible? I say 
that a blow must be met by blow and 
aggression by aggression. That is the 
principle even in our Vedas. Unless 
we follow that we are bound to suiffer.
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Now, in the Resolution there are c%r« 
tain words like, discipline, marksman
ship, initiative and leadership. I would* 
like you to open the books by Hitler 
and Mussolini and you will iflnd iden-- 
tical words being used by them in their 
political philosophy. If this Resolu-^ 
tion is to be carried too far, this coun
try would be turned into nothing else 
but an R.S.S. camp, *God forbid*, be
cause the philosophy of the R.S.S. is 
that of hatred communalism and war. 
Expressions such as **co-ordination 
with the Territorial Force**, “ training 
camp’*, and “importing of specialised: 
weapons**, well, their achievement will 
drive us to totalitarianism. I can un
derstand a resolution like this moved 
by my friend Shri Deshpande. He 
would have been adequately militant, 
but I am surprised to find my friend' 
Mr. Reddi who is normally, very mild, 
is the means of such a destructive 
cause. This Resolution is the begin- 
ing of mass hysteria and war fever. We 
do want discipline, but we certainly d8 
not want regimentation. Ours is the 
only country perhaps which stands for 
peace the gospel of peace has been 
fostered by Mahatma Gandhi, end it 
has been enhanced, strengthened and 
admirably advertised by Pandit 
Jawaharlal Nehru. This gospel of peace 
is our national heritage. This has 
come from Ram to Ramkrishna and 
from Gautam to Gandhi. 1 do not 
know why some people are jealous of 
our national sanity. Therefore. I would 
request my hon. friend Mr. Reddl—un
fortunately he is not here—to with
draw this Resolution.

Sardar Hukain Singh: He is here.
Shri KhArdekar: But, without his

upper part. You know it is a cannon 
of psychology that what you use has a 
very great bearing on what you are.
I know one of our great friends was 
very kind and generous and extremely 
good to us on all occasions, but lately 
I have been finding him to be very 
harsh towards us—I refer to the Spea
ker, Sir. Now, mainly berau.se he is 
the President of tiie Rifle Association, 
he is almost like a sergeant major 
treating us as if we were raw recruits. 
Ruskin said, *‘Tell me what you llkc^ 
and I will tell you what you are/* If
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How are we going to meet Pakistani 
attack? If Pakistan attacks us shall 
we send books, volumes after volumes 
of the Prime Minister’s Discovery of 
India, to be thrown on their soldiers 
and then sit quiet? I, therefore, 
strongly support this Resolution and 
hope the Government will not oppose 
it.

Shri Khardekar (Kolhapur cum 
Satara): I rise to oppose this Reso
lution. This Resolution is apparently 
innocent, but I think very mischievous 
in its consequences. I know that the 
Mover has very honest and very in̂  
nocent intentions, but it is not inten
tions and mol'ives that matter, it is the 
actual consequences that are inevitable 
and necessary, which must be consi
dered.

I am all for the army and a very 
powerful and highly well equipped 
army. Keep the army well content
ed; let them eat well, drink ev«n bet
ter. I do not mind that, because in a 
period of crisis it is the army that will 
have to be sacrificed first. Civilians 
must be civil and cultured. It is all 
right for the army and it is necessary 
that the army must be war-minded. 
But, the moment you get civilians war-
minded and willing for war as we
have seen from the speeches, well, war 
is not very far off. Nowadays, war is 
a matter for specialists. It is a mat
ter for the professionals. It is no
longer a luxury for the amateur to in
dulge in for the sake of personal 
glory. If we are to carry this Resolu
tion to its logical conclusion and un
derstand the intentions of the speak
ers from their speeches, we will have 
the spirit of militarism. To be prepar
ed for war, to be anxious for war, and 
to be willing for war is to have war. 
And, war as you know is nothing but 
organised murder. It is the worst 
possible political disease. Are we
not going to learn an3rthing from the 
political history of the world? We 
know the way Germany went. We 
know the way Italy went. We know 
how they went to dogs. We know 
the path America has been mischiev
ously following. Pakistan, foolishly 
and wrongly, is taking to the same 
path.



[Shri Khardekar]
you are rifle-minded and war-minded, 
naturally you are a little offensive.
That is an inevitable consequence.
Discipline is necessary, and we must 
have it not only in young men but also 
in did men. But discipline can be in
troduced only by educational institu
tions. You know the proud saying of 
i;he Englishmen that “ the battle of 
Waterloo was won on the playing flelds 
of Eton and Harrow/* During the 
last two wars, the English graduates 
from Oxford, Cambridge and the 
other English imiversities that proved 
to be the best pilots and the best offi
cers. Why? Because they had not 
been trained in a semi-sort of manner, 
but they had their character, their 
moral fibre, moulded by their educa
tional institutions.

Unfortunately, in India we have not 
got those institutions which can give 
good character you cannot give what 
you don’t possess. So, the right way 
is to improve our educational institu
tions where our young men will have 
their character developed, and then 
they will have everything that can be 
sacrificed at a time of crisis. But half
trained and half-baked young men who 
'Would be more a nuisance at a time of 
•crisis than anything else. So, let this 
nation spend as much as it likes on the 

 ̂ Army. Let the Army be well-fed and 
in every way well-looked after. Let 
our civilians be full-blooded and well- 
developed persons, so that they will 
he persons who can give something 
not only to this country but they can 
leave a heritage to the whole world, 
because we are the only country in 
the world towards whicli people are 
looking for world peace.

T«W ; miTT% A' ^
anft p r t  Aw k

t ,
% fwjf ^  53TT I  I f ®

3rr?f ^  3ft
JTT
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t ,  ^  am  ^  % ap?rt
cfinft ^  ^

JTpft 3TH

m  f  I ^ ^
^  ^  ^  9iMr|
sftsnrnff srnTft %
aTT'T ^t*ff ^

^  I i(^T JT^T^rr irr
W  3T̂ <T 5  t »T HJTfTflT
f  ^  ^  3ft sftfrT t ,

5 ^  ^*Tr 5 ^ ^
^  ŝTfiT t  3^^ ®fnsr 
’f ' ^  f^f^tfrzrr t  <fr ^  arr^ ^ 

^  ^  ?rm' i r̂nr#
?fr r̂nrr t  ^

^  3PT*T ^  cITBi %
3TPTT ftw  ?r % ^rfrt
^  ^  ^  strrnw ^  r̂nr aftr 
W  ^  ^  r̂nr Pk

^ 3p^ r«ftrr'55if aftr
^  >PT f  >T 3TT I W 
5T^T?r,5T4’f  I  afh:
5T yUMT f  %  ^
Ijff T f’ft I

[Sardar Hukam Singh in the Chair] 

'sfr ?>T sf t- ^
y i iw  5 anrr ^  % ar^^nr stpt

arro ^  ?5i*T 5*fT̂  an^

*T^ <(+<10 I ajTSf K
31̂  3<k «fft
^  i ,  rft 5T?r JT5 %

JPPT aTT%»ft,
*.î d VRT 1 15*̂

ftli (JHlX •ftsi’TPT *81^ ^
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^  ^  f?T5n#2rrA 
3TRf; f̂ SRT ^  ŜFT %
i^\ anj f̂mrr ^  ^  # t*
3flT ^  3F?PC âp ^  f?WT?f 

^T 3ftr w  ^  % 3R[T 
ŝTPT, ^  ^  5T 3ft?: ^  ^ 'T̂jTRT 

*Trf F̂T fPT% I *̂ ft̂  5̂ T

5 I T̂ ?f
w i t  ^  ’?fr T T w  f f ^  ^
ftrerr ^  % 3F^ arrf 1

arrqr ir? ^ r  ^rr ^  ?r^
ftr if TTP?̂

^  T̂TRT ^  w r ^R5^
^  131TT vt ^  ^  *PT ^
^  ^  wm fanr ?ft ^ t

«f I 5T 5? w  ^  *fnr
^  ^  ^  r̂

^  3TRrr ^
4T5T a m ^ | 3 T T f % ^ ^ ' ^ r w  
^  T̂T? 3TKJfr «f f?r
TH[^ 3TT̂  ^  srtr ^  ^ ^

« l^  ^  «f I ^
«TPC5 arr̂ f̂t ^  % n̂a*
Trf^^ %3T?y ^  I ^  *TT
^  ^  ^  ^  ^  Tc
^ ifW  ^  ^  sfV̂  5̂»TT ^  ^TW

^  VVf ^  5T JTHT̂flf ^  ÎTI T’rft’ 
r̂t I

^  ^ sflr cfi ̂  ĤTH
5FTT ^  5T1  ̂ r̂

^  3n̂ r t I ^  ^ »̂>TiRrr ?>rr t  
ftr fR* 3TT̂  Hl'iT̂ iT̂ f ftrr?: srtr 
3|5f WH ^ ?rr? ^  5̂
ftlW ^  t , 5̂ ^  3TR
^  m  3TTr f  I ^ m w  5  ftr 
^  ^  arT*T w 3rT3r ?[^ ?R5 %
^FH ftf̂ YH 3?t ̂  I ^ 3trrT
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fV ^  f(T 5f f i r ^  i f  TJV ^
f  Pi'̂ i ^  *FT vnr ft̂ nT 5 5̂T̂  ?r

s fh m l  ^ ^  ^  *5RTR
Ppw  3Tnr ^ Pp ^ 3n*ft

TTi['?y^ ^  PtVTSTT ^ 3ftr ^
^ w m r  fvnir^irrKt

^  ^fHt t  1 1 T5  ^  5T ^tnr j%
^  ?iTr^ ^  i f  

^  iR  f ,  ^
^  T̂5T§ % r̂ '̂  ^̂TTT ^ ^

TTT̂ vpy m rm  ^  in f 5  ^
^  ir r ^  I ^  ^  it? rrp ro  

TTT ^  im  fafT ^R*!̂  q’RT tr^ ^'IT 
*PT ^  »T 3ftr ^

1T^ ^  «^TW R fm  I
% *ift srr  ̂w  ift’̂  ^flir ^ 1 

Hf^lN^l'Jl ^  ^
ar ^ ft: 3ii*t ^  5 ^tt

F̂HT ^  ?T ^  irr ^  arrr sn^f
’fTiT ftr ;̂ TT«f

^  arrr stpt ^  5 ^ ifiT,
^  5 anq* a m  im

fv  %
3T^^ if^ ? I

«r»ij; Tnr wnift (f% ^  arrtir- 
iT ? -^ '  ̂ ftr̂ n- irfe n T -q ft^ ^): f^?5w 
erfTRT I

; 9wr ^  9rpnr v??rr 
mr Wr vt pfw TTHT ift mŵ wftrr 
JTT T lW f ^  ^  3TS#
?fi«rT ^  ^jwr ?  I 3ft5pT irft ITT ?yw 
^ f r  ftRT % 3F<t ^  ?rr? ^  g?r??n 
^  ^5?r i  I
VfffW  w 5Tt ^  Tr6!fiw Ifjpi
%!ft ^Tf^' I w  ^  w r  ift
u ^  t, »T^ ^  ^?r t  ft?
T1WV ?Pnr ^  ftrwT amr i Tfr »f'
^  *TRm f  %  w Wt  % isirnRrr f i i ^



Tmr x ^ ]  
t ,  T o ) ^r^mrr

TOT) ^  ift ^Ti[nm f W t  11

f% fff 3(TTrT ^rYsm^ VT ^rR" w  ^
PiR  ^  3T5R ftn: qr ^

^  ^  ‘ ^  ^  sfhc ^
^  F̂rnft ^  wir-MT r̂nr ^ rt ?t fir 
^  5|f afhc ?T5 ^
^TTT 5> ^  I
’T ^ m r  f  ‘ 5fr wnR?r ^

^rror i  i ^  15̂

^  ^rf^" ftr ^  ^frsRnrf ^

^  I 3HR 
fTT  ̂% R̂* ^  f̂ fTOTT ^  ^

VT^ ®FT T̂V% ^ I 3RX 'T ŝr ^
^roft 2TT;R % fe lf ^  ^
^Ys r r  <t^  f  f?HT 1^ ?r?
^  spn̂ t ‘ ftr^ afiT «T5

T̂7r?TT ^  I

^  w  ^  5? : ^
enf^ f  3flT »r f  f?Fi

r  w  TOF> 3ftr ^
% fm  ^  I ^ ? T  ^

57TT ^  ĤC? % fWsIM-
^  d‘<w>t ?Wt, 3tV?: sttt^ ^ ^ r

«fft «fTT  ̂ w r r ?  I
Start M S. GuriipadMwamy (My

sore) : I am at a loss to decide whether 
to support the Resolution or not to sup  ̂
port it..........

Shri K. K. Basu: Toŝ s and decide.

Mr. Chairman: If the hon. Member 
has to decide. I can call another hon.
Member.
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Sliri M. S. Gurupadaswamy: Because^ 
the few speeches that I have now 
heard have created an Impression in; 
me that Iheir mind is working in thê  
war path. The spirit of the Resolu*- 
tion is not to take the nation in the. 
path of militarism, in the path of war.. 
The implication of the Resolution 
seems to me to be to bring about more* 
discipline, more orderliness and more 
team-spirit amongst the youth, II 
this is the main import of the Resolu-' 
tion, I have to support the Resolu
tion. But, we cannot make this as; 
the ground to say that we should fol
low the policy of militarism. By mak
ing the youth more disciplined, more  ̂
valorous, more self-confident and 
more physically fit, we are not in any” 
way endorsing that we should follow 
a policy of militarism in our affairs- 
There is a sajring in our part; if wealth 
is lost, nothing is lost; if health, 
is lost, something is lost; if character 
is lost, everything is lost:

Shri V. G. Deshpande (Guna); If’ 
time is lost?

Shri M. S. Gurupadaswamy: It is
very important that we should remem
ber this. We must remember that 
the human factor is the most impor
tant thing. We have seen what hap
pened in Finland. Finland was a 
comparatively very small country 
when compared to Russia. Russia’s 
military strength could not do any
thing against Finland till Germany 
came to the aid of Russia. In Finland, 
we see the exhibition of the moral 
force in its true colours. Again, it is 
the failure of the human element in 
France that made France prostrate be
fore Germany. So if there is a failure 
of the human factor, we see a crisis  ̂
subjugation, chaos and such other 
evils. The most important thing at 
present in India is to arm ourselves 
morally......

Dr. Ram Subhag Singh: (Shahabad
South): And follow Buchman.

Shri M. S. Garupada«wamy: Not in.
the sense of Moral Rearmament. There 
should be a rearmament of morality; 
(interruption) not in the sense that 
the international organisation is doings



to r\rm ourselves properly in morality. 
There is a crisis in our morality.

Shri N. Somana (Coorg); How?
Shri M. S. Gunipadaswamy: 'fhis un

precedented crisis in our morality 
should be averted and reversed by 
education and through other methods, 
not by giving military weapons or wea
pons of war to the youth. After all, 
we know the mind of the youth works 
in such a fantastic fashion nowadays, 
because..........

Dr. jAlsoorya (Medak); How old 
are you?

Shri M. S. Gumpadaswamy: I am a
youth myself and I know my feelings. 
1 can appreciate the dangerous conse
quences which result in chaos because 
of the uncontrolled emotions which are 
working in the minds of the youth. So. 
I say that this encouragement to give 
weapons may end badly for us. Finally 
I say this: I do not oppose the Resolu
tion; nor do I support it. I leave the 
matter as it is. I leave the matter to 
the good sense of the House. Let them 
decide.

S*hri S. C. Samanta: I have put in an
amendment to the Resolution and I 
think the hon. Mover of the Resolu
tion will accept it. The Resolution as 
I have drafted will have no difficulty 
in finding favour with the Govern
ment. The Government is for it. I 
may refer the hon. Minister to page 
119 of the summary of recommenda
tions of the Planning Commission, in 
which it is said;

“The National Association for 
physical educati'On and recreation 
should be strengthened. It should 
organise branches in all States.**

Again it says that “facilities in res
pect of equipment and play grounds 
should be made available for the use 
of every community Centre and rural 
and youth organisations” . This Youth 
Organisation is for the good of the 
youth. You know the youth of tod.iy 
are the makers of tomorrow. They 
will take the reins of Government and 
so far as the youth will be men of 
character, the Government of Ihe 
future wiU to that extent be good 
and excellent. When the Government
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but in the Gandhian way. If the will 
and the determination of the people is 
at the lowest ebb, we cannot be a great 
nation. In my opinion the path of mUi- 
tarism is a path of war. People who 
talk of militarising a nation by various 
methods are either ignoramuses or con
genital idiots. I feel this is a very 
important matter and at present when 
we are having a lot of trouble around 
us on our borders, we must exercise 
caution, restraint, tolerance and should 
not allow ourselves to become impetu
ous and we should not lose our balance 
of mind.

The greatness of our nation lies in 
our character, not in our military 
equipment, not in our weapons, not in 
our physical exercises, not in the ex
hibition of all these things. Our great
ness lies in our self-confidence, deter
mination and will. The proper emp
hasis should be on the building of 
character. If the use of weapons and 
the use of exercises could help in the 
building up of character, it may be 
permissible to a certain extent. But, 
this should not be carried too far, be
cause it is dangerous. When once a 
man takes to weapons, it is inevitable 
and natural that he likes to use them. 
Suppose a child has certain toys; the 
very presence of the toys makes the 
child use them. It naturally plays 
with the toys. In the same way, if 
weapons are given freely, if there is 
more relaxation in the use of arms 
and armaments, it is quite likely that 
we may like to play with them. It is a 
very dangerous thing. We have seen 
what is happening in Egypt and what 
is happening in other countries in the 
Middle East. To allow free use of 
weapons is not only dangerous in
side India; it will be dangerous also so 
far as our external relationship with 
other countries is concerned. We must 
be very cautious. We should not be 
carried away by slogans, catch words, 
and emotions. We must restrain our
selves; we must concentrate our atten
tion in building up our nation on the 
basis of character. Today we are 
suffering from lack of character. There 
is a crisis on the plane of morality. It 
is the bounden duty of every organi
sation. every man and woman in India

757 PSD
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[Shri S. C. Samanta] 
themselves have proposed in the Five 
Year Han that Youth organisations 
should be organised and a sum of one 
crore has been provided, where is the 
difficulty in accepting such a Resolu
tion? Some friends who were not in 
the Congress fold say that when these 
youths will take to rifles, they will 
go far from non-violence, they precept 
preached by Mahatma Gandhi. Re
ference has been made to the National 
Rifle Association whose President is 
no less a person than the hon. Speaker. 
How can he toe there? He was a fol
lower of Mahatma Gandhi, and he is 
now the organiser, nay, the President 
of the National Rifle Association. 
Here I may say one thing. Though it 
is personal, I must reveal it to the 
House.

You know the movement that went 
on in Midnapore District in 1942. The 
then Government harassed the peo
ple to the utmost and the local peo
ple there established a national Gov
ernment. You will be astonished 
to hear that that national Government 
did away with the lives of 80 persons. 
The then British Government could 
not prove it, in courts: tout when 
Mahatma Gandhi came out from jail 
and went to Midnapore^ he stayed at 
Mahishadal. The people there went 
to him and accused the organisation.
I was asked to give an explanation as 
to why the lives of so many persons 
were done away with. I told Mahatma- 
ji: “We are at your feet. Please hear 
us and give the punishment you 
desire. We are ready to take it.” The 
thing was the Government was burn
ing houses even after the cyclone, and 
in one case in broad day light the 
police and the military surrounded 
five villages, harassed and arrested all 
the male persons and allowed the 
sepoys to do what they like in those 
villages. You will be astonished to 
hear that in broad day light 40 females 
were raped. Under those circum
stances. the organisation and the peo
ple there could not keep non-violence. 
The lives of those people who then 
helped the British Government were 
done away with. I said this openly

to Mahatmaji. He said: 'Though I 
do not approve of your act, yet I feel 
proud that the workers of Midnapore 
were not cowards. They did what I 
do not want, but they were not cow
ards. They wanted to destroy those 
persons not in my way but in another 
way, and they were not cowards.”

Shri K. K. Basu: Advise your Gov
ernment to accept that.

Shri S. C. Samanta: These were the 
words that came out from the mouth 
of Mahatma Gandhi.

So, we should not be afraid of the 
name of the rifle. We must train 
youths who will have the rifle in their 
hands but will not use it. We want 
to defend ourselves. We are not 
going to commit aggression on others. 
In that respect the youth organisa
tion is necessary, and I place the 
Resolution before the House for the 
acceptance of the Government, 
amended as under:

“This House is of opinion that 
with a view to inculcate discipline, 
marksmanship, initiative and 
leadership in the youth of India, 
Government should immediately 
provide all proper and practic
able facilities to rifle training 
institutions in India.”
Dr. K»iju: We have heard many 

fine speeches. I have felt very much 
heartened by listening to them. I 
think there can be no doubt whatso
ever that the spirit underlining the 
Resolution is a fine spirit and the 
object that the movers have in view 
is a proper object.

I do not like that this Resolution 
should be connected in any way with 
recent developments. That is not the 
proper approach. If, God fortoid, 
anything happens, then we will have 
to approach the dangers ahead or the 
dangers we may have to confront on 
another and wider scale, and we will 
make all suitable preparations.

So far as this matter is concerned, 
the Government of India have them
selves shared the anxiety of encourag
ing these rifle clubs, and the House 
will be interested to hear what the
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Government has done already In this 
field. They may be interested also 
to compare what I am Koing to say 
now with what the movers of the 
Resolution have mentioned specifi
ed lly in the four clauses of this Reso
lution. •

In 1951 the Government of India, 
in pursuance of the policy of estab
lishing and encouraging rifle clubs, 
addressed the State Governments and 
requested them to render assistance 
to rifle clubs in every possible man
ner—that was in January—and they 
suggested particularly three things: 
providing storage facilities they re
quire for arms and ammunitions in 
police armouries, making available 
the services of trained police person
nel to act as instructors, and financial 
subvention for the purchase of arms 
and ammunition. I suggest respect
fully that this is practically going the 
full length of what the movers of the 
Resolution have in view.

Next year, that is in 1952. Govern
ment decided to extend to rifle clubs 
the facility of direct import of arms 
and arr..iiunition required by them. 
This was done so that these rifle clubs 
may be a.ble to buy their require
ments without the intervention of an 
intermediate dealer and thus secure 
arms and ammunition at reasonable 
prices. It was suggested then that on 
the arms and ammunition so import
ed by rifle clubs customs duty might 
be waived. The question of exemption 
from payment of licence fees was 
raised. These questions were ex
amined and the conclusion we arrived 
at in 1952 was that it would not be 
practicable, nor would it be good 
policy, to make such direct concessions, 
but State Governments were advised 
that whenever they possibly could, 
financial assistance might be given to 
the associations or rifle clubs in many 
ways. And one way suggested was 
the reimbursement of the licence tees.

A little later, we received another 
proposal from the National Rifle Asso- 
eiation to the effect that It might be 
permitted to obtain supplies of ammu

nition from ordnance depots at con
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Let me now repeat where the matter 
stands. We are prepared to give 
them free instructors. We 
are prepared to provide storage 
facilities for them. Financial subven
tions can be given and are being given. 
Arms can be imported directly from 
outside, without the intervention of 
any intermediaries. The State Gov
ernments have been advised to givf 
as much financial assistance as may 
be possible, including the reimburse
ment of the licence fee for arms. 
Further, the ammunition can be ob
tained from the ordnance factories in 
India at concession rates. I suggest 
that all this is a fairly strong cata
logue of encouragement, and no parti
cular relaxation is called for in these. 
In this context, so far as the Home 
Ministry is concerned, we are always 
willing to render all possible assis
tance and encouragement In every 
possible way to the National Rifle As»« 
sociation and to the rifle clubs that 
approach us for assistance in any 
way.

In the Resolution, there is another 
clause—I am referring to clause (b> 
—which says:

‘‘co-ordinating the efforts of the 
Auxiliary Territorial Force with 
recognised local rifle clubs so as 
to provide for training program
mes throughout the year**.

This probably has been included In 
the Resolution on a misapprehension 
or rather on not a full appreciation of 
the existing practices. The Auxiliary 
Territorial Force camps have been set 
up in different parts of the country, 
and there are altogether about 36 
camps. They are mostly In rural areas, 
and I find that out of 36. only 3 were 
established nearabout urban areas. In 
these camps, all sorts of training is 
given in rifles and arms, but they 
are of a restricted character, and I 
Bubmit that the training given in 
these camps cannot be co-ordinated
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[Dr. Katju]
profitably or usefully with the train
ing (given in rifle clubs. Therefore, 
this will not be possible. But 
wherever these camps may be 
established, there would be no diffi
culty placed in the way of any mem
ber or members of rifle clubs go
ing and asking for permission to take 
part in the training which may be 
imparted there.
[P andit T hakur  D as  B h arg ava  in the 

Chair]

I respectfully submit that really in 
this particular matter, there is no 
difference between the policy which 
the Government of India have been 
following up till now, and the policy 
which this Resolution advocates. As 
a matter of fact, the Government of 
India have been fully alive to the 
usefulness of rifle training. Some
thing was . said about the policy of 
non-violence. It has got really no
thing to do with this, and I do not 
think that if Mahatmaji had been 
alive today and had been here, to 
assist us, he would have taken any 
objection to the policy which we are 
pursuing. I think it is desirable that 
every young man should know how to 
handle a rifle. I also agree that these 
rifle clubs have served a very useful 
purpose. I have .been to several of 
them myself, when I was in Bengal, 
and it was really a delight to see the 
outstanding young men who used to 
acquire this training. Not only young 
men were there, but I used to see also 
some young women in every rifle 
club, and they were very flne, what 
shall I say, marksmen or marks women.

Shri Algu R«i Shastri: As you like 
You are the master of the situation.

Dr. KatJu: It seemed to come to
them very handy.

Something was said about disci- 
•pline. I think it is a well-recognised 
fact that these rifle clubs do inculcate 
a sense of discipline in our youth. 
We have had disturbances of various 
kinds in various cities Including...

Shri Algu Ral Shastci: Lucknow.

Ur. Katju:...the city of Calcutta, 
and let us say, Lucknow, with which 
I am familiar. But I am pretty con- 
fldent that if a census were taken, 
you would have found that very few, 
if at all any, members of a rifle club 
had taken part in these disturbances. 
This is all mob psychology, which 
prevails in Calcutta or in Lucknow. 
Only the mob has to do with it. But 
the moment you go there and have 
a National Cadet Corps or a rifle 
club, the very fact that a young man 
is able to handle a rifle makes him a 
little bit of an expert in self-restraint 
and self-control, so that he does not 
indulge in all these irregular practices 
which we sometimes read in the news
papers.

LMr . D eputy-S peaker  in the Chair. J

Now, I might have asked the House 
after hearing my statement to with
draw the Resolution a$ well as the 
various amendments to it, because the 
Government of India are already car
rying out the policy which is advocat
ed by the Resolution.. But it might 
.be useful, and I have no objection in 
accepting the amendment of my hon. 
friend Shri S. C. Samanta. instead of 
the big Resolution that has been 
drafted, which goes into details. A 
general indication of the policy which 
appeals to the House would be more 
useful for us as a guidance, viz. the 
one advocated in the amendment of 
Shri S. C. Samanta, which reads:

“This House is of opinion that 
with a view to inculcate discipline, 
marksmanship, initiative and 
leadership in the youth of India, 
Government should immediately 
provide all proper and practicable 
facilities to rifle training institu
tions in India.**

This alternative Resolution gives us 
a general policy which the House can 
,'appi^ve. Let me point out once 
again that we shall do everything to 
further this policy in every way and 
at all times.
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I would beg of the House once again 
not to connect thig Resolution or this 
discussion with any warlike prepara
tions of any kind or form, which 

might mislead others, for that is not 
the object. I should like this rifle 
training and these rifle clubs, even if 
there were perfect peace and content
ment in the country, and we were on 
the friendliest terms with everybody 
in the world at large. Even then, the 
establishment of these rifle clubs is 
necessary for the proper building up 
of the youth of India.

I would not take the time of the 
House any further. I would accept 
the amendment moved by my hon. 
friend Shri S. C. Samanta. with the 
addition that he has made to the same.

Sliri Ramachandra Reddi: I have got 
only a few words to say. I am very 
glad that the hon. Minister of Home 
Affairs has given a very generous ap
proach to the entire problem, and that 
he is anxious to accept the more 
comprehensive amendment that has 
been given notice of ,by Shri S. C. 
Samanta. 1 would therefore not press 
my Resolution.

But I may say that I was amused 
to hear our esteemed friends Shri 
Khardekar and Shri M. S. Gurupada- 
swamy; the one advocated militarisa
tion. while the other advocated steri
lisation.

An Hon. Member: Moralisation.
Shri Ramachandra Reddl: With

these few words, I beg to withdraw 
my Resolution, in view of the assu
rance that the amendment of Shri 
S. C. Samanta is to be accepted.

Mr. Deputy-Speaker: The hon Mem
ber must keep the Resolution.

Shri Ramachandra Reddi: But the
amendment is going to be accepted.

Mr. Deputy-Speaker; He may say
that he is accepting the amendment.

Shri Ramacliandra Reddi: I have
already suggested that I am accepting 
the amendment, and I am not going 
to press my Resolution.
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Mr. Deputy-Speaker: 1 shall now
put the amendment of Shri S. C. 
Samanta to the vote of the House. If 
that is accepted, the original Resolu
tion will go automatically.* The ques
tion is:

That for the original Resolution the 
following be substituted:

“This House is of opinion that 
with a view to inculcate discipline, 
marksmanship, initiative and 
leadership in the youth of India, 
Government should immediately 
provide all proper and practicable 
facilities to rifle training institu
tions in India.*’

The motion was adopted.

6 P.M.
RESOLUTION RE WITHDRAWAL

OF CADETS FROM THE NATIO
NAL DEFENCE ACADEMY

Mr. Deputy-Speaker: The House
will now proceed to discuss the Reso
lution of Sardar Hukam Singh. The 
time-limit fs one hour. It will flnish 
at 7. How long does the hon. 
Member propose to take?

Sardar Hukam Singh (Kapurthala 
—Bhatinda): Half an hour.

Mr. Deputy-Speaker: If he himself 
takes half an hour, then what about 
the Government'

Dr. Ram Subhi»  ̂ Singh (Shahabad 
South): What about others?

Sardar Hukam Singh: I will be 
very brief.

Mr. Deputy-Speaker: Fifteen minutes. 
He may take as long as he wants to 
take. But we have fixed one hour.

An Hon. Member: Fifteen minutes 
will do.

Pandit Thakur Da« Bhargava: (Gur- 
gaon): I would suggest that the hon. 
Mover may* take 15 minutes, then 15 
minutes for the Minister and the rest 
for others.

•Other amendments were deemed 
to have been negaUved.




